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faffgat #& AuiRa geg IR & ey g9l

A 14 FFF, MY Feg, 3T T

141 (i) Rufaaeal & F dF, fAsmr, v TEE, WARfAwas A &,
RfREaE g@eRree e 3w AWE ved g, St RfFEmat & [uiia
fhw o gn Rl @F R witga R IR W & W e wa e
S| wifRvl
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R o S S A SN
yAede 2 A 3feaf@a 3R & qu A & fav B sneen

142 RfFTAET § Pufa afsae sgae oy &g, oy geu=El, g,
faemen 3uar fd 3eg dMBs vehsd & T F v MBF FdFaw wnfug o
AT @Fa &

14.3 RAROaT & FIH-FIS JYAT Hdlg HT HJST 33T grei)
14.4 UAEF THI H Tah HLATS diz g oad Arafaf@a e afaa g
(i) T T AT S5 F ISFT T FCILTAT T,

(i) FPrE/EEa # vaif@ve a/QsmmeysT;

(iii) T & T 9IhER;

(iv) I F@ha & $HIg Amr 7g § O @6 A § aRBA & IFTER FAE
HUR 9X a1 vEfAve SihEt vd &l Jerdd Ihay;

(v) afe @@ & f@emer ¢ ar ¥ & ik 93+ fasmr @ aRsar & 38R
FARTT HUR 9T U& TEATE Sha duT Ua Jgiis GIhag;

(vi) A& aRwe g 1 JT a0 &G fawy aur Ren & Fd gafaa amar
A 3a& Ay a9 & fAv i geeat HF AifRa Ham)

145 92 HEET & HoEmr €12 & Tt ey o a¥ & 3afd & fav gg aror
FN| 34 FEEAT A HA 3% AMAT A D AT F qE gof|

14.6 9% Q2 &)o@l afehar wig gl 3R ag o s [wafea #:em &
At 7 anf@a &

' 147 @ & doH F IS g @G ol R & Guiia &
St

%15:%‘3@

15.1 9cdd HFg A oar o ar 0 Qe g wiRe o RfEger & ada
i 3% fav RuiRa @Fo aw g
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152 9« fqumer & ve gq@ gnn fowdr Rafh seer gro & a¥ & yafe &
forw fAsmer & 9Tl # @ $ARIT HUR W &I A, a2 & I @emr &
aﬂémaﬁgﬁmwmmﬁmﬁ?qgm%mﬁﬁzﬁ
FH GHAT gl

15.3 9cds o A vsh WS @A g owd Fafaf@a sesg afda &
(i) 3T o,
(ii) faemmer & 3reaTas;
(iii) fasmmer @ dee 3dafes Oivey, IR F8 a;

(iv) dfEs aRwe 3w gl a1 [emen @ & caftr 39 [Qamet & geafta fawat
H AT & U Afaa S|

154 zHdr do& & QU MoNfd F §7 7 werdt & ' A el g
sa% fAvt 3ufeyd aur Adee Fe ard al-fagrs agad et ford S

155 ﬁmm%mmmwa%ﬁﬁﬁw%ﬁwﬁﬁﬁﬁﬁvﬁwm%
HAER g
faua: 16 faa af@fa
16.1 Tw afdfY & PefarRd weeg anfde g
() 37T
(i) 3ureaET,
(iii) enﬁraﬁémaﬁawa{%

(iv) SIS IREE HARTT MR 9T fhegl af @ H@eeg &t & ) cafa
AfAg FE0, S Rafdare 3yar R A-Tar T8 X $ FHAT 7 @ ad
3 W UF HeTAl AEE THEES B

(v) mﬁ#na:famma:m#_ﬁw;

(Vi) AT FYUR W FHE & & 31, Sl Hedel gRT AfAd o S,
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(vii) HIOOFR F &= Waﬁm qu.s_i RS E I - o
16.2 yeuey g @A & do &1 3rvmerar F9m|

16.3 U WSHEAT & 3orar faa afAfA & @ gery &7 ast & 3™ F QAT
q¢ GROT FT

164 fa9 AT Q@ T FT T, d9¢ JIAR F A dYT JT & GEardl H1 g
FA F 0 9AF a¥ 7 FH § FH ) I_ I5F HL|

16.5 e fam grr (R aifds o @ fad saAe fany @ feeuoh & fw
faa afAfa & Fmer weqa v e qur 3uF gurg @ust |fd dyar fed
37t HFAGATY FRUTaE 9w & wwaa fFar e

16.6 S ot ¥ favw ot ¥ w9 A R W § woed B e O
Eﬁvﬁamsaﬂ%%ﬁummmaﬂﬁmﬁ;ﬁﬁ-a‘mgagmgmﬁﬁ
FATT |

frmr 17: wiafaat & s

affat & Prgfs el @, s aRwg e dfEw oReg @R @ o
TRl ¥, R o s a6 ar Wi & weEr aun O 3 $eE
@ AT g, A TR AES F wfeoT gRT 3uTw wAS AT g aur o
afafdar |t av G o fAvw W Fiad & e § S 3w e =@
arel Ifereheor gRY &g A giE o @R #cdr B

fAaw 18: 55 1 3vgear & fAv d&fegs gaw

Iy feafaem & Bl witeor, a8 srar wfafa 6 do5 $ sreaear & R
FTHR T FIRAA &, A SR T Fok B T w4 & e e
Tew & A Rl v HeEg 1 9T H

g 19: ug =gt

L 191 RuRiuem & Rt wfteRer, @ swar AR § R deed & S
" W Ty cmr WtEReT JrEr &6 srer WAl N o A @), e R
o T A i @ g g

BH45 G133
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18 [HI . Il

19.2 fdufurem @1 e AfOFE (9 & mmaw’raﬂ Bl AT Heagyr) WA &)
Hﬁfﬁﬁmﬂwmﬁmmﬁrﬁﬂrqmﬂamcar%mt‘mw;%
F A & AT geF WOSRT gRT 38 TSR &le S @ J 961G gl

A 20: wiftreor & gewal f 3aeaarn

20.1 e s cafs & Rafeaes & ol wiftsRor &1 e @@= 3yar 285

fav ou g9 3R aNT fohar ST asan &

() o a7 e wited e FeRe ® 9 RBftw o= smars

(i) 3R I Raftgey i qraaN @@ grr wfta Far Bl @9a &

AFa & Tfag &

iy o g FFd =EeE g Afds w0 @ aREEear & & 3y & fAv
ANAL ¥ aU 3@ AAA & FEU H IV FA A FH 6 T 1 Fg A Fol A

TS R

20.2 I FS AT WH 3T BT & R FT FS afe @s 201 A sfeaf@a
AETantt fr TR F A T3S AT SEWAT AT §, O a8 AH AU &
AT sRiues aRwg F dfar sireen g saer Bl 3fas gem g 0w Aol
% 'favg fre off =arae & S AEeAT aRR FE R S wEdT

s 21 #eny 3t g2 awar

dftre aRwg @ U vee a3 @ gefdg #12 o gede sRues gRwe
N GEIA F THAT ¢ AU AR FIUrrs aRWe 37 vFAT H FEER FA g, d

3% foT arly 915 & g Infara Qe

s 22: 391, ecaar sryar Aol s amw o

A+ aRwe 39ftya @ Adem s a de-ahug Jeedl & Sgaa g’y TRe
FHeT & TE @ YAH HROT 90 A ) Fafeaed grr F cafs # vee $
TE I IEr AR AT BS YAOT UF 3UST RBeaEr add oda & gy 7

HTeE 9w HF RERe & gedr &

n_ij',l :
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~ar—i -

qed T *’?‘T:'T“??r:m:mﬁsf = fear s ﬂa%]‘%BHEHﬁﬁﬁﬁ%ﬁ
e Hﬁ'm gl &, [Ed 39 Ot & Aty & cug a1 3a™ & gy R
ddld & AT &gl 31 & 9UT 37 T&Fed & de d& 9Rg o a1 S, 9 a&
fe dfeTF aiwg 39 =afts grT ouw 3mufAl, afe F12 &, 3¥ar 38F g 396
THYA A grgd Wl W AR F & A

e 23: faafedaas & caas

231 Fe=afaf@a zafs Rafeaey & sreags g

() FgTes 9w grRT WihERl, TEIfdve MRl aur agrs WhERt & &9 &
P fufaaes & e FHrarr g,

(i) Fduee 9w g faafaaew & ydafas wvar, 3fafy oewr, s
faere, TEAfSId WhER U Ae WHER & &9 A T gw gt g

232 fyufdared & sreams HET ®9 & WF TG qAT & AR gt WE H
el werw v @ Ieams f wew QaRaey & o Jegge f dEar w7
A A FH 4% gl Wiy, SR Iycietrar & yegda gl st & 20%
FigHd el A WE AT ¥ G & XM F AR gRy SR Seen, Fered F oA
A AR e A e Sueey A €, A @ & @y & e &
S|

233 mﬂmma#a?rmﬁﬁaﬁﬁﬁmﬁamaﬁé:m'{ﬁm
AT & JUR 9 T S| _

234 TfamAt & AU 9fkar & 3ER & oF deE A [ge seas &
T Teaifod T & §9 #H 3T THT # T &1 [Feeq gem|

235 Fruew 9iwg g1 @A 24 & siadia faghe @ St e o =afe
ﬁﬁun23.1aﬁmhma:mﬁﬁgmaﬁﬁmm,mamﬁﬁsw
3297 & AU s ager afAfa grr 3ud fAwRer 7 $ir 715 &

23.6 TaufageT & 3ea9s & Fraf &7 Feafai@a afAda g

(i) IR-verarch, IR-wvERE Iur gt a¥E fasaer g

(i) carEaE, Reor Fens, ToEd, GEE e sedEE grr iRy &
fRUETOT T,
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(iii) eeT & IS, ARG AR gAIETOT FET,

(iv) BTt & greday s dsamt &7 gdaetor vg dufhe ARTEdT #:1a,

(v) 9STHA F 93T FAI AR IR, TRl FRATSd e I0ar SIRIEns,
eIl aur AAfdared & 3 9isd vd UIeda] HRERAdT F S
A \EIAT T,

(vi) FaRaey grr dY a1 3 FRIt v gif¥cal F1 Asuea #Rar
fas 24: 3mHEz0r Err g

s 23 # affa R o cueew F aEeg, FRFH oRwg 3= @ Sof
AW WEEAF 3ydafey g FAT s =afs & 3Eas §Ash a8 odf ud
fEual ov, ST o ATer &), Rafare F e & 9 IR0 & & fav
HHART I THh § U 3 ag ufh twr A F v wgFEa &, @ 3@ 9g W
fram w w=d &

s 25: w@ard #r Jar oF

25,1, RAfET & 9% FAON @ tF AT @y & iada @Agw
&) wEg - Sreef

262 () faufarey aur Al FA9d & @9 ey § 3c0e Hg o
fare ¥&fta FAal § Ry | AvIErEr [EfeEer & odar S
F&har ¢, Sud @& FH9ad gr SR s geww ve fafaey gw
AR U Fer WA ERI aUr Al A3 v Aol fAgw Fem, s
sufagsl A e sgaear & qeR ~aafReer & weds & ¥9 A
am&a?hm

(iijmﬁmwwﬁvh}iﬁﬁa’mn
ﬁ'zmzs:qa?rna"famtﬁ

26.1 (|)ﬁﬂﬁﬁ%ﬂ?ﬁﬁuﬁmr3ﬁ$mﬁﬁﬂﬁmma?ﬁﬂﬁﬁﬂm
| AT 93 gdem & FUR 97 AT Ao
(ii) fFafamrery $r et yaer gdene 3EEh & 3AfSa Hr areef

-———&J"""'ll |
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262 AsEE U @ 50% ¥ HF FaEt F gder 78 far swea|

263 THE ¥ T F AT ¥ 10% RFaf¥iat & gder Rar s awar 2

| 264 AJTA U F HAET I THSET U ¥ iy & g=ar 4% & F7 a8
| greft, aerf % 3 wawr AMeUs @ R B AW 3 weeEa: TRE #e & #r
! SHEEAT F HeUd | AR HE

26.5 I BFdT U ¥ FYEFAH FT (4%) W &7 F @ F AU 93w v #
Fearwa Rt sueey &€ € ar e dftE oitwe i Few W wF F Hew
e gt & et g WA WA & g e auf A R Hieh v derwr W
e ¢l

26.6 fufRuey & a9y R # AsE= 2y ¥ 50% Aot 3k aF @
Y &t F 10% et & vy Rar seen awr 3w o eyt & Ay
Rafdat # sadf FaEEE F U F AR wdw R seen, Sed a_ds
T U { ~AqA 4% Tardt ghn 3 F A Fo @€ R @ E O 3
ATE U & Igawg Rt i & o wodr § (@ F 3w TEE T |
TcleTT G §A & & 91g WoRT o & 89w 7 9))

Aaw 27 @ wE aRi WA

3 R F IR 6 F HuR e u i, wwmat aur we w1 ' F
s weww et F I A F QA 3RS dor vew FE qur Rafdat, et
vd wERE e # FaRuey aur sud Rffes Rt F= v agaet
T et F FF =9 F AU 3ags Edy }RAe wewe #5970

s 28: Roffdt & e @ ol

Rafaeg & W@y gw o Radt & afNer o =R ot
Rl & Rafil & Rv gRawr & Rfafe B o § ot & Rl
¥ 3u-frgAt & Jfead ST gl

s 29: Raf¥at # sepows

29.1 Rt & e o FEiaE Fas & sey & i aftear sreae
& g AT gk
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29.2 mmﬁraﬁmmwmgﬁméamuﬁmmwﬁa
eafer a1 cafthal Y T afaa X §Far &, S sa1d I § @Yy ®9 # afaq
e a1v il

29.3 IIATHA AT [WHA TN HAAHS 0 & R & 3Ra gosh a8 Fras
A & §EY H 3o aferat B wenfaa ™o foar srewey soe aferal & waer
A §U Te IR yvar B & wwar ¢ R A o Rt R aw
FeRfEa el fasmr, g syar My SeeE @ Asmfda B s s
Fdr AuRE 3ef® & @T Jyar RuiR@ @ & 715 3™ F Qv 3w sv 3
P R e srar 38 PR g)T sRia Rl femr, w@@ Ay
Fen/[ATUH F UISTHA HYGT HETAA UISTHA H waAW & Ar S syar A
fAuiRa o &1 SAfar oo Se srer Rl o e o @ sifee R &
fae afier 2o @ afSia fFar oe 3ryar g @y o & g ar & gefag Janft
S gl & sufRya gu 3, 399 e IRomAr # | A @ e sryar 39
R A& &9 & A0

29.4 ﬁmﬁmﬁmm,mmﬁw,m,m,
My Fegl quwr e BT wHd & yEE A R W I AR @
I A & IHOFER gen, ST W e vewl & 3T @ F v
HETF gl

295 1 el avar RfFTAT F siadta RAE & 3qaR Iewer @ giFex §
aftrat & wenfaa e e 39, el oftert & ya@, e, faem, oy &
aur 3 AWF vEel F 9T W [{F G9A g g6d €, S 3A6 [y A
FATTE & AT HETS GHS AT g

fAa# 30: TgAeT FW
30.1 fufaare & fv ve voHer du wifua fear smeem)

- 30.2 UvgEer @u T wergar & fAv aveE 39 AEA & eer AuiRa @

ST |

30.3 UGHA WY & H$ FeH TAG H T @A HYAT Al HA H 9T

BN, 59 aF fF a8 gAa fY a@ ¥ e U & HH THh ay & fAU §™
A AW AW A T &7 5 auf & fav Jafdaes & =as 7 @
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%ﬁlﬁﬁ?ﬁﬁ@fﬂﬁﬁﬁ?@ﬁﬁﬁaﬁﬁmﬁwﬁmm
gaAtal & fow |y At el

A 31 affs R

Fafaaey & s ROE ol a2 & [y & Friures afivg g IR &
STeelt qur fAsfiey & gRd aRa @ gge Al @18 g 3§ W AR fRar see)

f@as 32: d@t & J@raden

| 32.1 (i) ol @ R Wiftga A9 v e wREr awh s A
\ FH TS a¥ H & @ &7 U6 g) o JA0s F 30 15 7= &
' e W R & aat # Sarader w4

(ii) FdTerh &S @R AT F TqT FHr Gfrar H glaurses g

322 If a@mden RO & Fo Ay g@anw o8 s § @ Rafaea 39-
oAt & FuiRa gonfadt & aegs @ g 33T ITaR HET|

323 fAafRaew & I@ 1 v g F Iy J@udenr RO @Rt g
HAARATY Ay S FH TEqA Hr SeEd)

e 33: difes weger IVFR

33.1 graiif, Rafdarem & 7Ew 3g AW AT ot & T @ du F
XA A1 &, B o Rafaaree # goeiers F@ant & aea & fad
a9 aiE T 57 F@a &1 0 Qe F U WA & AR B I= TR,
S fAsger va 3uge 9 @ §ifigd TEUer Yiod A arel Safedl & arY-
iy AT & fRdl fr geem aa &

33.2 39 wAIe ¥ fav Rufdae 39 fgal § RuiRa @ite geger 3Rt
N giRae A difieE Frue FUHERT & IeeE-vaa F Qv FHEg-aa7 |
Hoer vt A R w|

AT 34: Afger 3afisew & Hau # Afaai va gikaw

341 Rufmem d ARer 3efisA afSia g awr 2w areamel, A,
] wRIrAfAS vd Jar T aur it & faw awg gem
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42 W wE & Re 39 PEr F BiRe AR schsE-ad gRwer
Afgen 3ciisa & Rwal § 9 WA F v v afvaet qur ager
3cdzd & IRt & favg A a1 suieadl afta cuerers FiEs
A F wEuEr F g feqr seem|

oaw 35: AR

35.1 3§ WR I 34 ATAT & et [RFTAT & Fafaf@a g smat &
fT graue e SR, g A wEuE 3 aF AT 8@ g

() RaRaey F 3tgga gegFEAl aor Jafdaeg i odemsd, B
At qur yavra & Qv wRa g,

(i) Sl fwrt, Srawdist aur Ruiaer fr Ffaf, Bgie § add aur
Frat wfga gdemit & A,

(iii) aﬁmﬁﬁ,maqﬁ,mmqﬁ,ﬁgaagmmmma;maﬁ;
(iv) Tufdares & Rafdat & sepemee ey e,

(v) fafeaey & Rafdat & e & o

(vi) TafRaey & FHoREr & @, sgan, aRefet aur dar o,
(vii) frufmeT err IR e, RFeml, FeuEt @ o St # geu,

(viiiy Ruafdaea & daEl, R[eET, TEUET g Ay Fegl & @R
gddeor; R
(ix) ‘wmaaﬁmtmmmm,mmmm-
. oraue fRar S ¥ et fRar S awar B
35.2 ¥ RfAzw el a8 F A ¥ FEUES IRYG gRT &A1 STE |

353 A Rafags ol @S grr R o weg w@efta, ® sweEr Hafta feo
aHd El

35.3.1f%a# 35.2 aur 35.3 # wifAw & o sgaewm & aEse e aRwe
WA R faer Rl o gAY gafRa srvar daftia a8 fear s,
it & e adf srvar sepnEe W gfdge weE s g

———— T T AT
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353 2fFmffat & wawr 3war wewma @ Gakuey O qlemat § gAee
AGAE WA & fHERer @ gfdwd §9 @ wmfdg e are 3yar gl
$r oal, fgfe & alF srvar Frif ov gt svaEr T e eaad IISTEHA
& IS 3HYEl &R A Sfaend &7 F gaiad &R o R o RfAaa @
o, wE war @At AE R STen, @9 a% 6 dffw oRwg R
fafeaat & 99 o RfER & & o qur 38 wgARa & & gl

354 @FRUTeE dRwg & g MWF oRwg grr Aww 3531 Tur 3532 &
Hodta grarfad el male & @it e f ofs S8 g, g a8 39 wae
F I N Tl § 3Yal FATGH TR gRT FAIU ¢ Rl Feiv= & Ay 34
wEl # HRF a1 g7 9 F AR F QAT At oRwg # aow & g
gl

35.5 3 FHUE dRwe AWF dRwe # gAdoR & foav Fdler dsich & o
dftrr ofiwg 3@ W gafdar w6 qur FRives ofwg @ w@et wm g &
al@ & 6 Helel & Ay HAS F Ho T IUAT FMAT F7 FAUreE IRNg FHY
-9 dd e

35.6 FrUes 9Rwg gRT AT v @i Rfaws gy o/l @ #@owwga
frT ST qur ey @12 Ul TR dod A g W AU FEm gur arl a1 F
U FEUEE gRvg gRT §aC v R RfRaw (Rfeash) & @@ g/ ®
Fa &1 Aafes gR qur W RfFTd 39 d5ew f afi@ & | & e

Aaw 36: 3u-[AA

36.1 iqufdarery & 3ROSR 56 JOFETH MR & e Fefaf@a aor At
& "eyu ¥ 3u-faaw, g g Rfeas sar gad €, W Saf@a aeet oF
difag a8 gy, o

(i) afe ggat @ & WUl ¢ AT arm g, o fEr witewor, feer srar
fafa f doF & 3aw A ael ik qur ogfd & v wewt &
wea AU s,

(i) 30 TR, 3 A 3ryar [{ATAT g0 39 @3 "AFe & v geus
FAT, S 39 AgAT grr fRuiRa e a= € ik
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(iiyd¥ witsyor, et Jvar gfafaal @ geata @ 3= aFa & [Av

wauE &, Ot 39 R, 39 Al sver Rfeawd grr Bw ar S
T, W 39S AU A graen g fRar )

36.2 9% 37 AgA & 0 witewor, @ea ruar afAfa & el & 856 Hr
afr@ qur d% # FER-REy Fr o e -mE & ar A Aty & qur o
doFt i FEE F RFE WS & yEua i@ g

36.3 FRuEH yRwg a3 st yvar RAgAT & igda e v 39 @gst &
fAuiRa afFar & R e s Jryar ¥ 39 gt @ | w1 F Ay
& HHar g

fas 37: B, R, gaogy

371 Rafdaey @ fRwal & @0, B gur gA\@orgy ggd &Em, Al
ffagar & PuiRa Fo o &

37.2 Tty g v &1 o B, Boaat aur yAmuEt & o & @i
ot & B FEuEt awr IsuaR R 3efAert grr [fftea Jaear &
ST

g\ 38: FporEEr JrATEA/HET TE @9 aRIRE F Ed

fufdaey & 3u adl & RAuia Paes § Fger seame g A
frsares & Feaied & AT aurEdT JATEE A g

AR 39 RefRaeT & Iada FE e

39.1 ﬁuﬁmmﬁ%mﬁmwmaa@ammmmg@:m
Hag §TUH & §hd ol

39.2 fafae oF udl @ eEdl & siadta fedlr v & Aegar gaw
T IR RaRgem & Iy G dwus & Jegar &1 Aftw Ragst &
Rfafte fre 71w & sgarce

@Aas 40: At & wuus

40.1 FgTees aRwe oy 1 FF WUS &1 SEdid AT &l &, SAlfe gk
R far & 3R Avy e gewr v u% ey & Atga @ arh

—_————
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Atk & S % TH F BF O AER Ted AR A€ Y wew ®0 F Fge
#mmmww_mmmﬁ,%ﬁmﬁmmﬁﬁmﬁmﬂﬁ
FriuTeE oRYe & WY ¥ AR wen aur fo qm

4o.zaﬁmaﬁémﬁﬂa&?w#%ﬁaﬁm%maﬁmmﬁmmﬁ
yegees & T Ak e /A @ i wen

siifon Tres, SgE diee (9e)

MINISTRY OF EXTERNAL AFFAIRS
(SAARC DIVISION)
NOTIFICATION
New Delhi, the 5th August, 2013
The South Asian University First Rules, 2013

¥.No.BI-321/60/11.— In exercise of the powers conferred by sub-section (2) of section 20 (1) of the South

Asian University Act, 2008 (8 of 2009), the Inter-Governmental Steering Committee of the South Asian
Association for Regional Cooperation (SAARC) hereby makes the first rules, for the operation of the South
Asian University, to be called as the South Asian University First Rules, 2013, which shall apply to the main
campus, Regional Centres, campuses or centers of the University and shall be deemed to have come into force
on the 7" day of March, 2011, namely:-

RULE 1: Definitions.-
1.1 “Academic Council” means the Academic Council of the University.

1.2 “Academic Staff” means staff and posts whose function is primarily teaching or research in the
University.

1.3 “Act” means the South Asian University Act, 2008.

1.4 “Agreement” means the Agreement for Establishment of University signed in New Delhi on 4th April

2007 (Annexed).

1.5 “Authority” means any officer or body of the University who is empowered to take decisions and
implement them,

1.6 “Bye-laws” means the Bye-laws of the University.

1.7 “Centre” means a unit of the University providing, teaching, consultancy and research facilities;

1.8 “Departments” means the Departments created within Faculties.

1.9 “Employee” means any person appointed by the University and includes academic and other staft of
the University.

“Executive Council” means the Executive Council of the University.
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b12

1.13

117

1.18

L.19

1.20

1.21

1.22

1.23

1.24

1.25

1.26

“Faculty” means the faculty of the University and would comprise a unit of study of a single or a
group of disciplines/subjects.

“Governing Board” means the Governing Board of the University.

“Officers of the University” means President, Vice President(s), Registrar, Director Finance, Dean of
Students, Proctor, Librarian, Director of Admissions and Examinations, Director of Information
and Communication Technology and other officers so designated by the Goveming Board of the
University.

“Prescribed” means prescribed by Rules, Regulations and Bye-laws of the University.

“President™ means the President of the University who would also be the Chief Executive Officer of
the University.

“Proctor” means the Proctor of the University.

“Regional Campus” means a campus, other than the Main Campus of the University in New Delhi,
established anywhere else in SAARC countries.

“Registrar” means the Registrar of the University.

“Regulations” means the Regulations of the University.

“Research Staff” means scholars appointed for specific purpose of research by the University.
“Rules” means the Rules of the University.

“SAARC” means the South Asian Association for Regional Cooperation.

“Teacher” means Professor, Associate Professor and Assistant Professor appointed or recognized by
the University, as also Honorary Professor, Visiting Professor, Visiting Scholar, Adjunct Professor,
Emeritus Professor.

“University” means the South Asian University Main Campus, Regional Campuses and Centres
established in pursuance of the Agreement for Establishment of South Asian University signed b_y
the Member States of the South Asian Association for Regional Cooperation (SAARC) on 4th April
2007 in New Delhi.

“Visiting Scholar” means temporary member of academic / research staff invited / appointed for
specific academic purpose.

“Visitor" means the Visitor of the University.

*

RULE 2: Visitor.-

2.1

2.2

23

The Chairperson of SAARC shall be the Visitor of the University.

The Visitor shall preside over the Convocation of the University for conferring degrees including
honorary degrees.

If the Visitor is unable to be present, he or she may nominate the Foreign Minister or any other
eminent person to preside over the Convocation.

7
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RULE 3: The Governing Board.-

3.1

322

323

324

3.2.5

3.2.6

327

3.28

329

Composition of the Governing Board

The Governing Board shall have two members from each SAARC Member-State to be nominated by
respective Member-States in the manner described in Regulations.

The President will be ex-officio member of the Governing Board.

The Governing Board will be headed by a Chairperson who shalt be from a Member State other than
the one to which the President of the University belangs.

The Chairperson of the Board shall be elected from amongst the members of the Governing Board for
a single term of one year on a rotational basis.

Members of the Governing Board shall hold the position for a fixed term of three years and shall not
hold the office for more than two consecutive terms.

The Secretary General of SAARC or his/her representative will participate in all meetings of the
Governing Board.

The Registrar shall act as Secretary of the Governing Board, without any decision making roles.

Powers of the Governing Board

The Governing Board shall be the highest policy and decision making body of the University.
All decisions in the Governing Board shall be taken on the basis of unanimity in accordance with the
principles laid down in SAARC Charter.

The Governing Board will oversee the academic, administrative and financial management of the
University and will primarily be responsible for liaison with the SAARC Secretariat and SAARC
Member States in matters relating to the University.

The Governing Board shall approve the plans, annual budget and academic programmes of the
University.

The Governing Board shall have power to appoint or remove the President of the University and
approve his or her emoluments and service conditions.

The Governing Board will nominate expert members of the selection committees for appointment of
teachers and officers of the University.

The Governing Board will have the power to approve and amend Regulations and Bye-laws of the
University and recommend amendments in Rules to the Standing Committee for their approval.

The Goveming Board will authorize the Executive Council and the President to implement the Rules,
Regulations and Bye-laws.

The Goveming Board shall ensure the proper functioning of the Executive Council, the Academic
Council and the Finance Committee as per the provisions of the Agreement, Rules, Regulations and
Bye-laws,

The Governing Board will monitor the progress of the University through the annual report in_cluding
the periodical reports submitted by the President on behalf of the Executive Council and will have
powers to give directions to the Executive Council as per Agreement, Rules, Regulations and Bye-
laws. .

o




— — latestLaws.com

THE GAZETTE OF INDIA : EXTRAORDINARY [PART II1. - Skc. 4]

3.2.10 The Governing Board may refer any unresolved issues to the Standing Committee and SAARC
Council of Ministers for resolution.

3.2.11  The Govering Board will have the power to fix or alter the salaries and service conditions of all
employees.

Rule 4: Funding of the University.-
4.1 University will derive its funds through the following, namely:-

(a) State contributions,

(b) Students fee,

(c) License fee for residential and other kinds of accommodation,
{(d) Donations and Endowments,

(e) Research Grants and Consultancies,

(f) Public - Private Partnerships, (PPP method)

(g) any other means with the approval of the Governing Board.

42  For the first phase of five years (calendar years 2010 to 20114), the share of the Member-States in
funding the operational cost of the Main campus of the University will be as follows: Afghanistan, 2.30
million; Bhutan, 2.30 million; Bangladesh, US$ 4.92 million; India, US$ 34.42 million; Maldives, US §
2.30 million; Nepal US$ 2.95 million; Pakistan, US$ 7.85 million, and Sri Lanka, USS 2.95 million.

4.3  Cost share of the Member-States for the operational cost of the University beyond phase 1 will be
determined later. i

RULE 5: Appointment and Powers of the President.-
5.1 Appointment of the President.

5.1.1 i) The President shall be appointed by the Governing Board. ii) He or she shall be a citizen of one of
the SAARC countries and shall be a person with global perspective and understanding, particularly of
the SAARC region. iii) The person should be of outstanding academic excellence having at least 10
years of teaching and research experience at the level of Professor in a recognized University or
academic institutions. The person should also have proven professionalism and leadership qualities.

5.1.2  The first President of the University shall be nominated by the host country. Subsequent Presidents

of the University shall be nominated by the respective Member-States of SAARC on the principle of
alphabetical rotation,

5.1.3  The host country will submit a panel of three names as its nominees based on the qualification as laid
down in Rude 5.1.1 for appointment of the first President by the Governing Board.

5.1.4  Subsequent Presidents will be nominated by the resp.ectivc SAARC Member States and appointed by
the Governing Board in the same manner as outlined in Rule 5.1.3.

5.1.5  In the exceptional circumstance that the Governing Board does not approve any of the names
included in the panel, it may request for a fresh panel from the nominating Member-State.

5.1.6  The President shall hold office for a term of five years from the date on which he or she assumes
office and shall not be eligible for reappointment.

5.1.7  The President shall be entitled to such emoluments as prescribed in the Regulations.
5.2 l‘_‘owers and Functions of the President.

S a4\
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5.2.1

522

5.23

5.24

525

526

5238

In addition to the powers and functions of the President given in the enclosed Agreement, the
President will have the following functions and powers:

The President shall be responsible to maintain and promote efficiency and good order of the
University. :

It shall be the duty of the President to make every effort to ensure that the provisions of the Rules, the
Regulations and Bye-laws are duly observed and the decisions taken by the authorities of the
University are implemented.

The President shall have the power to convene meetings of the Executive Council, Academic Council
and the Finance Committee and shall perform all such functions as may be necessary to carry out the
provisions of Rules, Regulations and Bye-laws.

The President, in consultation with the Executive Council, shall actively work and facilitate the
inflow of funds in term of private donation, endewments, and national or international grants,
promote public-private collaboration, and University-industry interfaces, as per the guidelines
approved by the Governing Board.

The President shall be entitled to be present at and to address any meeting of any authority or body or
committee of the University, but shall not be entitled to vote thereat unless he or she is a member of
such authority or body or committee.

If, in the opinion of the President, any emergency has arisen which requires immediate action to be
taken, he or she shall take such action as he/she deems necessary and shall report the same, for
approval, at the next meeting to the authority which, in the ordinary course, would have dealt with the
matter. Provided that, if the action taken by the President is not approved by the authority concerned,
he/she may refer the matter to the Executive Council whose decision thereon shall be final.

if the office of the President becomes vacant, the functions of he or she office shall, until some person
is appointed under Rule 5.1 to the vacant office, be performed by the Vice President and if there are
two or more Vice-Presidents, by the senior-most Vice-President.

The President shall exercise such other powers as may be prescribed by the Regulations.

RULE 6: Vice President.-

6.1

6.2

6.3

6.4

6.5

The President will identify up to three professors working in the University for appointment as Vice
Presidents. Subject to the availability of suitable candidates, the Vice Presidential candidates should
be from SAARC Member States other than that of the President, The next President will strive to look
for Vice Presidential candidates from amongst the countries other than those to which the previous set
of Vice Presidents belonged.

If there are more than one Vice-Presidents, the senior most among them shall be designated “Senior
Vice-President™.
Terms and conditions of service of the Vice President shall be as laid down in the Regulations.

Vice Presidents will have tenure of five years and their appointment will be co- terminus with that of
the President.

The Vice President shall have the following powers and functions:

rw"‘“é\ i
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6.5.1 i) The Vice President shall assist the President in respect of such matters as may be specified and
entrusted by the President on his behalf. ii) He or she shall also exercise such other powers and
perform such duties as may be delegated to him/her by the President, from time to time.

6.52  Where the President is the Chairperson of any authority, body or committee of the University and he
or she is absent for any reason whatsoever from any meeting of such authority, body or committee, he
or she will authorize one of the Vice Presidents to chair the meeting. In the absence of such an
authorization, the senior-most Vice President shall preside over such meetings.

6.5.3  The Vice President shall, on being authorized by the President on his/her behalf, be entitled to be
present at and to address any meeting of any authority, body or committee of the University but shall
be entitled to vote thereat only if the President was a voting member of that authority, body or
committee.

RULE 7: Deans of Faculties.-

7.1 Every Dean of Faculty shall be appointed by the President from amongst the Professors of respective
Faculties, for a period of three years and he/she shall be eligible for reappointment for a second term
only if other eligible professors are not available:

Provided that when the office of the Dean is vacant or when the Dean is, by reason of illness or
absence or any other cause, unable to perform the duties of his/her office, the duties of the office shall
be performed by such person as the President may appoint for that purpose

.2 i) The Dean shall be the Head of the Faculty and shall be responsible for the conduct, and standard of
teaching and research in the Faculty. ii) He or she shall also perform such other functions as are laid
down in by the Regulations.

7.3 The Dean shall have the right to be present and to speak at any meeting of a Board or Committee of
the Faculty but not the right to vote thereat unless he or she is a member thereof.

7.4 Duties and powers of the Deans of Faculties shall be such as may be specified in Regulations.

RULE 8: Registrar.~

8.1 The Registrar of the University shall be appointed by the Executive Council, by an open selection
through advertisement and interview, and shall be a full-time officer of the University:

Provided that when the office of the Registrar is vacant or when the Registrar is, by reason of illness
or absence for any other cause, unable to perform the duties of the office, such duties shall be
performed by such persons as the President may appoint for the purpose.

82 The Registrar shall be the non-voting Member Seoretary of the Executive Council as well as the
Academic Council of the University.

8.3 Duties and powers of Registrar shall be such as may be specified in the Regulations.

RULE 9: Director Finarce.-

9.1 The Director Finance of the University shall be appointed by the Executive Council, by an open
selection through advertisement and interview, or invited on deputation and shall be a full-time
officer of the University. Provided that when the office of the Director Finance is vacant or when the
Director Finance is, by reason of illness or absence for any other cause, unable to perform the duties
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of office, such duties shall be performed by such persons as the President may appoint for the

purpose.

92 The Director Finance shall be the non-voting Member-Secretary of the Finance Committee of the
University.

93 Duties and Powers of the Director Finance will be as laid down in Regulations.

RULE 10: Other Officers of the University.-
10.1  The following shall also be the officers of the University, namely:-

(i) Dean of Students

(ii) Proctor
(iii) Librarian
(iv) Director of Admissions and Examinations

(v) Director of Information and Communication Technology (ICT)

10.2 Appointment and duties of Dean of Students.

10.2.]1 i) The Dean of Students shall be appointed by the Executive Council from amongst the Professors of
the University on the recommendation of the President.

ii) The Dean so appointed shall be a full-time officer and shall hold office for a term of three years
and may be eligible for re-appointment for one additional term.

10.2.2 The person who is appointed as the Dean of Students shall continue to hold his/her lien on his/her
substantive post and shall be eligible to all the benefits that would have otherwise accrued to him/her
but for his/her appointment as the Dean of Students.

10.2.3 When the office of the Dean of Students is vacant or when the Dean of Students is, by reason of
iliness or absence for any other cause, unable to perform the duties of his/her office, such duties shall
be performed by such persons as the President may appoint for that purpose.

10.2.4 The duties and powers of the Dean and the Associate Dean of Students shall be as laid down in the
Regulations.

10.3 Appointment and duties of the Proctor.

10.3.1 The Proctor shall be appointed by the Executive Council from amongst the Professors of the
University on the recommendation of the President and shall exercise such powers and perform such
duties in respect of the maintenance of discipline and cooperation aimed at promoting healthy
academic life'in the University.

10.3.2 The Proctor shall hold office for a term of three years and shall be eligible for re-appointment for one
additional term.

\/1‘0.4 Appointment and duties of the Librarian.

7
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10.4.1

10.4.2
10.5

10.5.1

10.5.2

The Librarian shall be appointed by the Executive Council by an open selection through
advertisement and interview, and shall be a full-time officer of the University.

The duties and powers of the Librarian shall be such as specified in the Regulations.
Appointment and Duties of Director of Admissions and Examinations.

The Director of Admissions and Examinations shall be appointed by the Executive Council by an
open selection through advertisement and interview, and shall be a full-time officer of the University.

The duties and powers of the Director of Admissions and Examinations shall be as laid down in the
Regulations.

10.6 Appointment and Daties of the Director Information and Communication Technology

10.6.1

10.6.2

RULE 1
N
(i
(i)
(iii)
(iv)
(v)

(vi)

(vii)

(i) The Director of Information and Communication Technology shall be appointment by the
Executive Council by an open selection through advertisement and interview, and shall be a full-time
officer of the University.

(ii) He/She will be responsible for implementing and maintaining in the University a state of the art
in the field of information technology and e-governance.

The duties and powers of the Director of Information'and Communication Technology shall be as laid
down in the Regulations.
I: The Executive Council.-
The Executive Council shall consist of the following members, namely:
the President (ex-officio), who shall be the Chairperson of the Executive Council;
all Vice Presidents, ex-officio;
all Heads of Regional Campuses;
the Chairperson of the Library Committee;
four persons nominated by the Governing Board from amongst the leaders of industry.
commerce and professional / research/educational institutions. These nominations would be on
rotational basis from SAARC member States;

the Dean of Students, ex-officio;

not more than five Deans of Faculties, nominated by the President by rotation according to
seniority;

(viii) the Registrar as non-voting Member Secretary; and

(%)
1.2

- R N
the Director Finance as a non-voting member;

The nominated members of the Executive Council shall hold office for a term of two years
commencing from the date of their nomination.

-
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11.3 Two-thirds of the member of the Executive Council shall form the quorum for its meetings and
decisions shall be taken by three-fourths majority of the members present and voting.

11.4  The Executive Council shall meet at least twice each year. A special meeting of the Council may be
convened by the President as warranted by necessity or on signed requisition of 50% of the members
of the Executive Council. The agenda for all meetings of the Council shall be supplied to each
member of the Council entitled thereto not less than fifieen (15) clear working days before the day
assigned.

11.5  Powers of Executive Council will be as laid down in Regulations.

RULE 12: The Academic Council.-

123

The Academic Council shall consist of the following members, namely:
(i) the President, who shall be the ; ex-officio, Chairperson of the Academic Council;
(ii) the Vice President (s), ex-officio;
(iii) Deans of Faculties, ex- officio;
(iv) Directors of Institutes set up by the University, ex-officio;
(v) Heads of Regional Campuses
(vi) Chairpersons of Interdisciplinary Research Centres, ex-officio;
(vii) Dean of Students, ex-officio;
(viii}  Librarian, ex-officio;
(ix) Chairman of the Library Advisory Committes;
(x) Heads of Departments, ex-officio;
(xi)  the Chairperson of Special Centres and Specialized Laboratories, ex-officio;

(xii) One Professor and one Associate Professor other than the ex-officio members from each Faculty,
nominated by the President by rotation in order of seniority within the Faculty; and

(xiii)  Three experts (not being employees of the University or an institution recognized by it), co-opted
by the Academic Council on the recommendation of the President.

12.2 All members of the Academic Council, other than the ex-officio members, shall hold office for a term

12.3

of two years from the date of their nomination. The term of the members shall commence on the date
of their nomination or co- option, as the case may be.

For specific items, on a written request from the students, the President may aliow up to two students
to present their point of view to the Academic Council.

12.4 Two-,-lhirds‘;;.f the membership of the Academic Council shall form the quorum for its meetings and

12.5

decisions shall be taken by three-fourths majority of the members present and voting.

Powers of the Academic Council will be such as specified in Regulations.

ot
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RULE 13: Regional Campus.-

13.1 The University will have Regional Campus in different SAARC Member States by following the
procedures laid down in the Regulations.

13.2 ‘The Regional Campus will have a Head who would be the Chief Executive Officer of the campus and
would administer the Regional Campus guided by the Regional Council. Powers and functions of the

Head of the Regional Campus and that of the Regional Council shall be laid down in the
Regulations.

13.3 (i) The Head of the Regional Campus shall be appointed by the Governing Board.

(ii) He or she shall be a citizen of one of the SAARC countries with qualifications laid down by the
Governing Board.

134  The first Head of each Regional Campus shall be nominated by the host country and thereafier
subsequent Heads of the Regional Campuses shall be nominated by the respective Member States of
SAARC on the principle of alphabetical rotation and appointed by the Govermng Board on the same
basis as outlined in Rule 13.5 below.

13.5 The host country will submit a panel of three names as its nominees from which Head of the Regional
Campus will be selected by the Governing Board.

13.6 In the exceptional circumstance that the Governing Board does not approve any of the names
included in the panel, it may request for a fresh panel-from the nominating Member State.

13.7 The Head of the Regional Campus shall hold office for a single non-renewable term of five years
from the date on which he/she assumes office,

13.8 The Regional Campus in any SAARC Member State would be a Centre of academic excellence
that would strive to take advantage and make use of special expertise and proven knowledge
and skills available in that country including its achievements in science and technology and its
geographic, environmental, socio-economic and cultural features.

13.9  The governance structure. financial authority, faculty and student body of the Regional Campus will
generally be in tune with those of the Main Campus, as laid down in the Regulations.

RULE 14: Faculties, Research Centres, other Institutions.-

14,1 i) The University shall have such Faculties, Departments, Research Institutions, Interdisciplinary

Research Centres, Specialized Laboratories, and other academic units as are specified in the
Regulations. Such entities should be established by the authorization of the Governing Board.

ii) Academic programmes of the University particularly PhD, should be geared to meet the
objectives stated in Article 2 of the Agreement.

14.2 New academic activities in the form of Research Centres, Research Institutions, Faculties,
Departments or any other academic unit may be established in the University by following the
procedures laid down in the Regulations.

14.3 English w_r_i.l_l be the official language of instruction and communication in the University,

14.4 Every Faculty shall have a Board of Studies consisting of the following members, namely:

( i) the Dean of the Faculty who shall preside over the meeting of the Board;
(ii) the Asscciate Deans / Heads of the Departments in the Faculty/Institute ;

10
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14.5

14.6

14.7

(iii) all Professors in the Faculty;

(iv) two Associate Professors and two Assistant Professor by rotation according to seniority,
from within the Faculty in case the Faculty has no Departments;

(v) if the Faculty has Departments, one Associate Professor and one Assistant Professor by
rotation according to seniority, from each Department within the Faculty;

(vi) three members nominated by the Academic Council for their special knowledge in any
subject assigned to the Faculty or in any allied branch of knowledge:

All members of the Board other than the ex-officio members shall hold office for a term of two
years. The term of members shall commence from the date of nomination.

Every Board shall have such powers and shall perform such duties as may be prescribed by the
Regulations,

The conduct of the meetings of a Board and the quorum required shall be as laid down in the
Regulations.

RULE 15: Departments.-

15.1

15.2

15.3
(i)
(ii)
(iii)
(iv)

15.4

15.5

A Faculty may have such Department or Departments as may be assigned to it by the Regulations.
Each Department shall have a Head who shall be appointed, on rotational basis, by the President
from amongst the Professors of the Department for a period of two years. Provided that if any
Department has no Professor, the President may appoint one of the Associate Professors as the
Chairperson of the Department.
Each Department will have an Academic Committee consisting of the foliowing members:

Head of the Department;

Teachers of the Department;

Honorary Professors, if any, attached to the Department; and

Two persons from other faculties or Departments, nominated by the Academic Council for their
knowledge in subjects allied to those dealt with in the Departments,

Two-thirds of the membership of the Academic Committee will form the quorum for its meetings
and decisions will be taken by two-thirds majority of the members present and voting.

The duties and functions of a Head or Chairperson of the Department shall be such as may be
specified in the Regulations.

RULE 16: The Finance Committee.-

16.1  The Finance Committee shall consist of the following members, namely;

the President;

Vice Presidents;
One person nominated by the Governing Board;

11
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(iv) two persons from any two SAARC Member States on the principle of rotation, who are not
employees of the University or of any recognized institution, at least one of them being an
experienced Chartered Accountant, nominated by the Executive Council;

(v) the Registrar, as non-voting member;

(vi) two Deans of the Faculties by rotation, nominated by the President;

(vii) the Director Finance as non-voting Member Secretary.

16.2  The President shall preside over the meeting of the Finance Committee.

16.3 All members of the Finance Committee, other than the ex-officio members, shall hold office for a
term of three years.

16.4 The Finance-Committee shall meet at least twice every year to examine accounts, prepare the budget
and scrutinize proposals for expenditure.

16.5  The annual accounts and financial estimates of the University prepared by the Director Finance shall
be laid before the Finance Committee for consideration and comments and thereafter submitted to the
Executive Council for approval with or without amendments.

16.6  Two-thirds of the membership of the Finance Committee shall form the quorum for its meetings, and
decisions will be taken by three-fourths majority of the members present and voting.

RULE 17: Appointment of Committees.-

17 The Goveming Board, Executive Council or the Academic Council may appoint Committees
consisting of members of the authority making such appointment and of such other persons (if any) as
that authority in each case may think fit; and any such Committee may deal with any subject assigned
to it, contingent upon subsequent confirmation by the authority which appointed it.

RULE 18: Alternate Arrangement for Presiding over meetings

18 Where, by the Statues or the Regulations, no provision is made for a Chairperson to preside over a
meeting of any University Authority, Board or Committee, or when the Chairperson so provided for
is absent, the members present shall elect one among them to preside at the meeting.

RULE 19: Resignation.-

19.1 Any member other than an ex-officio Member of any Authority of the University‘ or Board or
Committee may resign by submitting a letter of resignation addressed to the Registrar {md the
resignation shall take effect from the date of acceptance by the Authority or Board or Committee, as
the case may be.

192  Any officer of the University (whether salaried or otherwise) may resign from his/her office by

submitting a letter of resignation addressed to the Registrar. Provided that such resignation shal! take
\/ effect from the date of its acceptance by the authority competent to fill the vacancy.

12
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RULE 20: Disqualification of Members of Authorities.-

20.1 A person shall be disqualified for being chosen as, and for being, a member of any of the Authorities
of the University;

(i) if he or she is found insane by a competent authority;

(i) if he or she has been involved in a case of financial embezzlement so established by a fact
finding committee of the University;

(iii) if he or she has been convicted by a Court of Law for an offence involving moral turpitude
and sentenced in respect thereof to imprisonment for not less than six months.

20.2 If any question arises as to whether a person is or had been subjected to any of the disqualifications
mentioned in clause 20.1, the question shall be referred for decision to the Executive Council and its
decision shall be final, and no suit or other proceeding shall lie in any court of law against such
decision.

RULE 21: Conferment of honorary degrees.-

21 Any proposal for the conferment of honorary degrees shall be made by the Academic Council to the
Executive Council, and the proposal, if accepted by the Executive Council, shall require the approval
of the Governing Board.

RULE 22: Withdrawal of degrees, diplomas distinctions, etc.-

22 The Academic Council may, by a special resolution passed by a majority of not less than three-
fourths of the members present and voting, recommend to the Executive Council, the withdraw any
degree or academic distinction conferred on, or any certificate or diploma granted to, any person by
the University for good and sufficient cause:

Provided that no such resolution shall be passed until a notice in writing has been given to
that person calling upon him or her to show cause within such time as may be specified in the notice
why such resolution should not be passed and until his/her obiections, if any, and any evidence he or
she may produce in support of them, have been considered by the Academic Council.

RULE 23: Teachers of the University.-

23.1 Teachers of the University shall be the following:-

(i) full time employees of the University appointed by the Executive Council as Professors, Associate
Professors and Assistant Professors;

(ii) persons appointed by the Executive Council as Honorary Professors, Visiting Professors, Visiting
Scholars, Adjunct Professors or Emeritus Professors of the University.

23.2 Teachers of the University will predominantly be the citizens of the SAARC Member States. Subject to
“availability, teachers from any of the SAARC Member States should comprise at least 4% of all
teachers in the University. Up to 20% of the sanctioned posts of teachers may be filled by citizens of
countries outside SAARC region with the proviso that'teachers from SAARC region may be appointed
if non-SAARC teachers are not available.

23.3 All teachers will be selected strictly on basis of merit, by procedures laid down in Regulations.
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23.4 Teachers appointed in a particular Faculty will have option of joining another Faculty as an Adjunct
faculty member as per procedures laid down in the Regulations.

23.5 No person shal} be appointed as a teacher of the University under sub-clause 23.1 above except on the
recommendations of a Selection Committee constituted for the purpose except when appointed by the
Executive Council under Rule 24,

23.6 The duties of the University Teachers shall include the following:-

(i) to be non-partisan, non-denominational and strictly neutral;

(ii) to teach the students by means of lectures, tutorials, discussions, seminars, demonstrations etc;
(iii) to conduct, guide and supervise research;

(iv) to maintain individual guidance and supervise the students in extracurricular activities;

(v) to assist the authorities in preparing courses, syllabi, conducting examinations, or organizing
libraries, laboratories and other curricular and extracurricular activities of the university;

{vi) to perform such other functions and duties as are assigned to them by the University.

RULE 24: Appointment by Invitation.-

24 Notwithstanding anything contained in Rule 23, the Executive Council may invite a person of high
academic distinction and professional attainment to accept a post of Professor in the University, as the
case may be, on such terms and conditions as it deems fit, and on the person agreeing to do so.
appoint him or her to the post.

RULE 25: Condition of Service of employees.-

25.1 Every employee of the University shall be appointed under a written contract, which shall be
lodged with the University and a copy thereof shall be furnished to the employee concerned.

25.2 (i) Any dispute arising out of a contract between the University and any employee shall. at the
request of the employee concerned, be referred to a Tribunal of Arbitration consisting of one
member nominated by the employee concerned, one person nominated by the University and an
umpire appoinied by the Governing Board, who would serve as the Chairperson of the Tribunal, as
laid down in Bye-laws,

(ii) The decision of the Tribunal shall be final.

RULE 26: Admissions of Students.-

26.1 (i) Students of the University will be selected on the basis of common admission tests according to the
procedures laid down in the Regulations.

(i) Al gdmi'ssion tests of the University will be conducted in English.
26.2 Not more than 50% of the students will be admitted from the host country.

26.3 Up to 10% of the students may be admitted from countries outside the SAARC region.
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26.4 Students from the Member State other than the host country shall generally be based upon the

population proportion with not less that 4% of students from each Member States provided they fulfill
admission criteria.

26.5 If, however sufficient qualified students are not available to fill the minimum gquota (4%) of any
country, the President, on advice of the Academic Council, may offer the vacant seats to students
from other countries after exhausting the waiting lists from other SAARC Member States.

26.6 In Regional Campuses of the University, 50% of the students will be admitted from the host country,
10% from outside SAARC region, and the remaining students will be admitted from other SAARC
Member-States in proportion of their populations with a minimum of 4% of students from each
Member State. If some quota seats remain vacant, they may be offered to the eligible candidates of

the host country (on the panel of waiting list, after exhausting the waiting lists from other SAARC
Member States).

RULE 27: Visa and Residential Permit.-

27 As per Article 6 of the Agreement, the member States will provide appropriate visas to the students,
faculty and staff for travel in all SAARC Member States and grant necessary residential permits for
students, faculty and the administrative staff to work in the University and its different campuses,
Centres and collaborative educational institutions.

RULE 28: Rights and Responsibilities of Students.-

28 All students admitted to the University shall have such rights and liabilities as may be specified in the
“Hand-book for Students for South Asian University” that will form an integral part of the
University’s Bye-laws.

RULE 29: Discipline of Students.-

29.1  All powers relating to discipline and disciplinary action in relation to students shall vest in the
President.

29.2  The President may delegate all or such of his/her powers as he/she deems proper to the Proctor and to
such other person or persons as he/she may specify in this behalf.

293  Without prejudice to the generality of his/her powers relating to the maintenance of discipline and
taking such action in the interest of maintaining discipline as may seem to him/her appropriate, the
President may, in the exercise of his/her aforesaid powers, order or direct that any student or students
be expelled from any Department, Faculty, or Research Centre / Institution maintained by the
University, Department, or be, for a stated period rusticated or be not, for a stated period, admitted to a
course or courses of study in any such Department, Faculty, or Research Centre / Institution
maintained by the University, or be fined a sum that may be specified, or be debarred from taking an
examination or examinations for one or more semesters or that the results of student or students
concerned in the examination or examinations in which he/she has or they have appeared be cancelled
or withheld.

294 The Deans of the Faculties, Heads of Regional Campuses, the Heads of Institutions, Departments,
Research Centres or any other academic units in the University shall have the authority to exercise all
such disciplinary powers over the students in their respective jurisdictions as may be necessary for the
proper conduct of such academic units.

29.5 Without prejudice to the powers of the President and the Proctor as specified in these the Rultf's or
under Regulations, the Deans, the Heads of Regional Campuses, Heads of the Institutmns’,
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Departments, Research Centres and other academic units may also frame such supplementary rules as
considered essential for their specific academic functioning.

RULE 30: Alumni Association.-
30.1 There shall be an Afumni Association established for the University.

30.2  The subscription for membership of the Alumni Association shall be as prescribed by the
Regulations.

30.3 No member of the Alumni Association shall be entitled to vote or stand for election unless he/she has
been a member of the Association for at least one year prior to the date of the election and is a
graduate of the University of at least five years® standing, provided that the condition relating to the

completion of one year's membership shall not apply in the case of the first election afier the
establishment of the University.

RULE 31: Annual Report.-

31  The Annual Report of the University shall be prepared by the Executive Council under the direction of
the Governing Board and shall be considered by the Governing Board before submission to the
Visitor.

RULE 32: Audit of Accounts.-

321 (i) The accounts of the University shall, once at least every year and or at an interval not more
than 15 months, be audited by an experienced Audit Firm of regional or international repute,
authorized by the Governing Board.

{ii) The process of selection of the audit firm will be facilitated by the Executive Council.

322 If the audit report points to specific problems, the same will be remedied by the University in an
expedient manner through mechanisms laid down in Bye-laws.

323 A copy of the University Accounts along with Audit Report will be submitted to the Governing Board
for consideration and approval.

RULE 33: Intellectual Property Rights.-

33.1 While it is not a principal aim of the University to updertake research solely in anticipation of profit,
financial benefits may be derived from the products of research activity in the University. Such
activity must be undertaken within a framework which fairly and adequately safeguards the interests
of both the individuals who create the intellectual property as well as the interests of the University.

332 For this purpose the University will notify from time to time, its rules for sharing the Intellectual
Property Rights in the “Hand-book of Intellectual Property Rights”, as laid down in the Bye-laws.

"

RULE 34: Policy and Procedures on Gender Based Harassment.-

34.1 Gender based Harassment shall be strictly prohibited in the University and it will be applicable to all
teachers, academic, administrative and service staffs and the students.

342 For this purpose, the “Hand-book to Counter Gender-based Harassment”, as laid down in the
Bye-laws, would suggest specific procedures for investigating complaints related to gender based

e
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harassment and the provisions of punitive actions including expulsion or dismissal against the
perpetrator of the gender based harassment.

RULE 35: Reguilations.-

35.1

352
353

353

353

354

355

Subject to the provisions of the Agreement and these Rules, the Regulations may provide for all but
not restricted to following matters, namely:-

(i) the fees to be charged for courses of study in the University and for admission to the examinations,
degrees, diplomas and certificates of the University;

(ii) the conduct of examinations, including the terms of office and manner of appointment and the duties
of examining bodies, examiners and moderators;

(iii) the conditions for the award of fellowships, scholarships, studentships, medals and prizes:
{(iv) the maintenance of discipline among the students of the University;
(v) the conditions of residence of students at the University;

(vi) the numbers, qualifications, emcluments and the terms and conditions of service, of employees of the
University;

(vii) the management of Faculties, Departments, Institutions, and Research Centres maintained by the
University;

(viii) the supervision and inspection of Faculties, Departments, Institutions, and Research Centres of the
university; and

(ix)  all other matters which by the Agreement or these Rules are to be or may be  provided for by the
Regulations.

The Regulations shall be made by Executive Council with the approval of the Governing Board.
The Regulations may be amended, repealed or added to, at any time, by the Governing Board.

.1 Notwithstanding anything contained in sub-clauses 35.2 and 35.3, no Regulations shall be made,
amended, or added that affect adversely the conditions of residence or discipline of studentg. except
after consultation with the Academic Council.

2 No Regulations shall be made, amended or added affect adversely the admission or enrolment of
students or prescribing examinations, to be recognized as equivalent to the University examinations;
or affect adversely the conditions, mode of appointment or duties of examiners or the conduct or
standard of examination or any course of study, unless draft of such Regulation has been considered
and approved by the Academic Council.

The Executive Council shall not have the power to amend any draft proposed by the Academic
Council under Rule 35.3.1 to 35.3.2 but may reject the proposal or return the draft to the Academic
Council fon reconsideration either in whole or in part, together with any amendments which the
Executive Council may suggest.

Where the Executive Council has sent a draft to the Academic Council for reconsideration, the
Academic Council shall reconsider and resubmit the draft, either in the original form or in a revised
form, to the Executive Council within six months from the date of receipt of reference for the
Executive Council.
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356  All Regulations made by the Executive Council shall the submitted, as soon as may be, to the
Governing Board, and shall be considered by the Governing Board at its next meeting: and the
Govemning Board shall have the power, by a resolution to cancel any Regulation(s) made by the
Executive Council, and any such Regulation shall, from the date of such resolution, cease to have
effect.

RULE 36: BYE-LAWS.-

36.1 The authorities of the University may make Bye-laws consistent with the Act, Agreement, these Rules
and the Regulations for all, but not restricted to, the following matters, namely:

(i) laying down the procedure to be observed at the meeting of any authority, body or Committee, and
the number of members required to form a quorum;

(ii) providing for all matters which by the Agreement, these Rules or the Regulations are to be prescribed
by the Bye-laws; and

(iii) providing for all other matters solely concerning such authorities, bodies, or committees appointed
but not provided for by the Agreement, these Rules or the Regulations.

36.2  Every Bye-law shall include provisions for giving of notice to the member of such authority,
body or committee of the dates of meetings and of the business to be considered at the meeting and
for keeping of the record of the proceedings of such meetings.

36.3 The Executive Council may direct the amendment in such a manner as it may specify, of any Bye-
laws made under these Rules or the Regulations, or the annulment of any such Bye-laws.

RULE 37: Degrees, Diplomas, Certificate.-

37.1 The University shall award Degrees, Diplomas and Certificates in such subjects as may be specified
in the Regulations.

37.2 Degrees, Diplomas and Certificates awarded by the University will be duly recognized by
educational institutions and higher education commissions / bodies in  all SAARC Member States.

RULE 38: Quality Assurance/Assessment of Main and Regional Campuses.-

38 The University will have Quality Assurance programmes for the pedagogy and evaluation of
academic performance, as per the norms laid down in the Byelaws.,

RULE 39: Institutions under the University.-

39.1 The University may have institutions maintained or recognized by it or associated with it.

39.2  The terms and conditions, under which any institution may be recognized by the University, and the
notice of association of any institution with the University, shall be such as may be specified in
Regulations.

RULE 40: Amendment of Rules.-

40.1 The Executive Council may propose amendment to the Governing Board, which will consider the

proposal and take a decision. Member States may also directly propose amendments to Rules to the
Governing Board at least three months before a Governing Body meeting, through the SAARC
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45

Secretariat, which the Governing Board will consider in consultation with the Executive Council of
the University and take a decision.

40.2  If the Governing Board decides in favor of the amendment, it will forward the amendment to the
SAARC Standing Committee for final approval.

SRIPRIYA RANGANATHAN, Ju. Secy. (SAARC)
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